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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

I. A. No. 60 of 2026/EZ

In

(Original Application No. 155/2024 /EZ)

In The Matter of:-

Kolkata Municipal Corporation,

through

the
Commissioner

Municipal

... Applicant

-Versus-

Salboni Apartment Owner’s

Association & Ors.
... Respondents

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF APPLICANT THE

KOLKATA MUNICIPAL CORPORATION.

INDEX

PARTICULARS

ANNEXURE

PAGE

7Supp-l“crheimary Affidavit

3.

Photocopy of the Notification
dated 30.08.2019 issued by the
Land and Land Reforms (L & LR)
and Refugee Rehabilitation
Reforms (R & RR) Department,
Government of West Bengal
Nabahna, Howrah is annexed

herewith

(A’

_'Pha(;éégygﬁ)_f the Extract of the

Calcutta Municipal Act, 1951

(B’

1 8 MAY 2026



Regd. No. 940/97
Govt. of Indie

—%

showing schedule for the City of

Calcutta is anncxed herewith

Photocopiyi'i.o;fﬁt_h_e Extract of the c

relevant Portion of the West
Bengal Land Reforms Act, 1955

is anncxed herewith

| Photocopy of the Relevant extract ‘D’
of Inventory Of Immovable ’ 2 '—jg
Properties 2026 -2027 published
by the Chief Valuer & surveyor’s
department, Kolkata Municipal
Corporation where description of
premiscs number 3/1, 3/1/1
Jiban Krishna Ghosh Road is

annexed herewith

Copy of the Map prepared by the ‘E’ I#
officials of the KMC is annexed e B

herewith

Filed by

l
zlé JYOTI CHAKRABARTI

Advocate,
Kolkata Municipal Corporation
(M): 9007035534
Email: subho.advocate@gmail.com

1.{“
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BEFORE THE HON'BLE NATIONAL GREEN TRIBU,
EASTERN ZONE BENCH, KOLKATA
I. A. No. 60 of 2026 /EZ

In TN

(Original Application No. 155/2024 /EZ)

In The Matter of:-

Kolkata Municipal Corporation,
through the Municipal
Commissioner

... Applicant
-Versus-

Salboni Apartment Owner’s
Association & Ors.

... Respondents

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF APPLICANT THE
KOLKATA MUNICIPAL CORPORATION.

I, SRI SANDIP SAHA, S/o Ranada Prasad Saha, aged about 48 years,
by faith- Hindu, by occupation- service, and presently posted as
Executive Engineer Uttaran Services department, Kolkata municipal
corporation, having office at 1, Hogg Street, Hogg Building, 3t Floor,
Kolkata: 700087, do hereby solemnly affirm and declare as follows: -

1. That I am presently posted as the Executive Engineer Uttaran
Services department, Kolkata municipal corporation, having office at
1, Hogg Street, Hogg Building, 3 Floor, Kolkata: 700087, and I have
made myself acquainted with the facts and circumstances of this case
and competent to affirm this supplementary affidavit, in connection

with the instant Interlocutory Apblication (L.A).



2. That the instant 1A was heard by the Hon’ble Trxbun

applicant/respondent no.1.

3. That it is humbly stated and submitted that certain aspects are
required to be brought to the judicial notice of the Hon’ble Tribunal for
smooth adjudication of the instant Interlocutory Application (IA) for

which it is much necessary to submit the same by way of a

supplementary affidavit.

4. That this supplementary affidavit is being filed for bringing on

record certain facts which are necessary for adjudication.

S. That in this regard it is stated and clarified that for the State of
West Bengal in the district/City of Kolkata to which the Kolkata
Municipal Corporation Act, 1980 applies a notification dated
30.08.2019 i1ssued by the Land and Land Reforms (L & LR) and
Refugee Rehabﬂitation Reforms (R & RR) Department, Government of
West Bengal Nabanna, Howrah clearly states that the West Bengal
Estate Acquisition Act, 1953 and West Bengal Land Reforms Act, 1955
are not applicable in the original jurisdiction of Kolkata Municipal
Corporation from Ward No. 1 -100 of the Kolkata Municipal
Corporation land records of residual wards i.e 101 to 144 are
maintained by two offices L & LR & R. RR Department, Government of
West Bengal. Land records of Ward No.s 101 to 114 are maintained by
the B.L & L.R.O, ATM, Block and for Ward No. 115 to 144 are
maintainced by the B. L. & L. R.O TM Block.

Hence the Land Records for Salboni i. e 3, 3/1, 3/1/1 J. K. Ghosh
Road, Kolkata is recorded with the KMC and the record of the KMC

may kindly be taken into consideration.



and Land Reforms (L & LR) and Refugee Rehabilitation Refors iR &

RR) Dcpartment, Government of West Bengal Nabanna, Howrah is

annexed herewith and marked with the letter ‘A’

6. That it is also submitted that as per the SCHEDULE-I of the The
Calcutta Municipal Act, 1951 the city of Calcutta (as was then) has
been explained including the boundaries in which the Salboni Jhil

and 3, 3/1, & 3/1/1, J. K. Ghosh Road Kolkata is also included.

Photocopy of the Extract of the Calcutta Municipal Act, 1951 showing
schedule for the City of Calcutta is annexed herewith and marked

with the letter ‘B’.

7. That as per the provisions of Section 1 sub section (2) of the West
Bengal Land Reforms Act, 1955 the Act extends to the whole of
West Bengal (except the area described in Schedule I of the
Calcutta Municipal Corporation Act, 1980, but not excepting the
area included in the said schedule, which immediately before the
coming into force of the Calcutta Municipal Corporation
(Amendment) Act, 1983 was comprised in the municipality of

Jadavpur, South Sub urban or Garden Reach.

Photocopy of the Extract of the relevant Portion of the West Bengal
Land Reforms Act, 1955 is annexed herewith and marked with the

letter ‘C’.

8. That as per the Inventory Of Immovable Properties 2026 -2027
publishcd by the Chief Valuer & surveyor’s department, Kolkata

Municipal Corporation where description of premises number 3/1,




PUKUR/WATERBODY.

Photocopy of the Relevant extract of Inventory Of Immovable
Propertics 2026 -2027 published by the Chief Valuer & surveyor’s
department, Kolkata Municipal Corporation where description of
premises number 3/1, 3/1/1 Jiban Krishna Ghosh Road is

)

annexed herewith and marked with the letter ‘D

9. That morcover from the Map prepared by the Chief Engineer, Chief
Valuer and other officials of the KMC the area of Salbani and Jheel
is clearly depicted and once again it is reiterated that there is no

construction on the salbani Jheel.

Copy of the Map prepared by the officials of the KMC is annexed
herewith and marked with the letter ‘E’.

10. That this Supplementary Affidavit may kindly be treated as a
part of the IA.

11. That it is respectfully prayed before the Hon’ble Tribunal may be

pleased to pass such further Order/Orders as is deemed fit for the

ends of justice.

12. That the statements made in paragraph 1 is true to my
knowledge and paragraphs 2 to 10, are based on information derived
from the record and which I believe to be true and rest thereof are my

humble submission before this Hon’ble Tribunal.

Identificd by me / Com o&/f [PV PR
%%7”, Waﬁaﬁ Deponent

dvocate 4 4 052026 Executive Engineer (Civil)
KMC Uttaran Services Department
K. M. C.
St Bttcharys oy oo o
t . of India eclared before me U/S 139 | )
- Regd. No. 940/97 CPC,"'U/S297 (C) CRPC ! 8, MAY 2026
-City Civil Gourt, Calcutta M ; b
oy (7
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Verification

I, the deponent within named do hereby solemnly affirm and verify
that the contents of the statements made in the above paragraphs
of the affidavit are true and correct to the best of my knowledge

and belief. No part of the same is false and nothing material has

been concealed therefrom. /L/
Verified at Kolkata, on this the /le’aay of May, 2026.

— 7 Somelilp $pdns-

Identificd by me
Deponent

’ ) i
7 7 é
7’4 g M =2 Executive Engineer (Civil)

Uttaran Services Department

Advocalte -~
ke /8 e=T 20X K. M. C.
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GOVERNMENT OF WEST BENGAL
L&LR and R.R.&R Department
Sec: LR-A1, Br: IS
NABANNA, 6th Floor
325, Sarat Chatterjee Road, P.O-Shibpur, Howrah-711102

NOTIFICATION

Memo No. 2779-15/291/19 Date: 30.08.2019

Whereas it appears that WBEA Act, 1953 and WBLR Act, 1955 are not applicable in the original jurisdiction
of Kolkata Municipal Corporation from Ward no. 1-100 of the Kolkata Municipal Corporation, Land records of
residual 44 wards (i e 101 to 144) are maintained by two offices of L & L.R. & R R. & R. Department, Government of
West Bengal. Land records of Ward No 101 to 114 are maintained by the BL & LRO, ATM Block and Ward No. 115
to 144 are maintained by the BL & LRO, TM Block.

And whereas Office of the BL & LRO, ATM Block maintaining Land records of Ward no, 1 -114 recently has
been shifted to Main Building of KMC at S N Banerjee Road, Kolkata to render better services to the common
people.

And whereas it is felt that shifting of land records and provisions of services pertaining to Ward No 115 to
144 from a central place at KMC, S N Banerjee Road, Kolkata along with Ward no 1-114, is absolutely necessary in
order to remove hardship of the citizens and for administrative convenience.

Now, therefore, in exercise of the powers conferred under sub-para2 of para-3 of Schedule A to WBLR
Rules, 1955, Governor is pleased to sanction the reconstitution of the area and renaming of the ATM Blocks BL &
LRO, as shown in the schedule below. The notification shall take effect immediately upon its publication in Official
Gazette of the State Government in the L & L.R. & R.R. & R. Department.

By order of the Governor,

(Dr. Manoj Pant)
Principal Secretary & LRC
To the Government of West Bengal

(SCHEDULE)
Before Amalgamation
Name of the Block Ward No. / Area
Ward No. 115-144 of KMC & 3 GPs viz Asuti-I,
TM Block Asuti-l, Chata & Mahestala Municipality in the
district of South 24 Parganas
ATM Block Ward No. 101-114 of KMC
After Amalgamation
Name of the Block Area
BL & LRO, Kolkata Ward No. 101-144 of KMC
T™ Block 3 GPs viz Asuti-l, Asuti-Il, Chata & Mahestala
Municipality in the district of South 24 Parganas

By order of the Governor,

(Dr. Manoj Pant)
Principal Secretary & LRC
To the Government of West Bengal
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ﬂbc all references to or to any chapter or section of the Calcu ici
tta gﬁu_oimu

Act, 1899 (Ben. Act III of 1899 , or the Calcutt. ici 9
) 1 g L ) leut n.zﬁ:n_wﬂ Act, 1923

f so far as is possible be
. references to this Act or to its corresponding chapter .E. mo%m,ﬂ__umqnna mm

608A. Savings as to Certain suits and proceedings, —'J i
Ewmﬂn_a_auw Em:EnnF or MEH% might, but for the vwmv.mumm m_. wuvmm Womﬁz_w_mmm %mww
Instituted by or against the Corporation or th i scuti )
the Crleutia Mot ey p e Chief Bxecutive Officer under

] 1923,. may be contigy or - insti
Corporation as constituted under this Act. AREE e Em:z:,.“a by the

(2) For the purposes of such suit or legal proceeding and of all matters

incidental thereto, the powers and duities of the Co ti i
Executive Officer under the Calcutta Municipal Act 1523, shall yog ;05 e Chiel

action shall be deemed to have been taken by the corresponding w:Eo_._.Q.:wmw_“

this Act, aod the corresponding provisions of thj Act shall be
complied with. P p Is shall be deemed to have been

(3) Save as provided in sub-section (2), the proceedure preseribed by this

Act shall be followed in all proceedings relating to a contravention of t isi
of the Calcutta Municipal Act, 1923. . e brovisions

609. Vestiog of the fanctions General
& otherwise expressly provided in this Act, th
Committee under the Calcutta Municipal Act, 1899, (Ben. Act IT of 1899.) shall
from the commencement of this Act, be deemed to have vested in the Corporation

ia respect of all matters whatsoever which have arisen under fle provisions of th
Calcutta Municipal Act, 1899. P ===

Committee in thé Corporation.—Save
¢ powers and duties of the Geperal

610. Savings of prior enactments.—Except as in this Act oth

povided, nothing in this Act shall be deemed to affect the prov
/3 enactment.

otherwise expressly
isions of any other

CHAPTER XXXVIII.
TRANSITORY PROVISIONS.
611. Provisions of this Chapter to override other provis

ions,—The provisions
tie contrary elsewhere

612.  (Councillors and Aldermen elected under Bengal Act II] of 1923, 1o be
? §~.=a~.q and Aldermen under this Acy, )—Omitted by s. 116 of the Calcutia
7 Municipal (Second Amendment) Act, 1964 (West Ben. Act XVil] of 1964).,

25 613, (Transitory provisions as to electoral rolls.)—Omitted by s. 117 of the

614, Transitory provisions as to Howrah Municipality, —The provisions of

s
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615, Removal of difficulties.—If any n:mmo:_@ mimmu in m_.snm effect Ho the

t provisions of this Chapter, *

the State Government may, as occasion may require, by order do or cause to be
done anything which may be necessary for removing the difficulty.

SCHEDULE 1.
“CALCUTTA”.

[See section 5, clause (1) and sections 532, 592 and 594.]

“Calcutta” is the area included within the following boundaries cxcept that
it does not include :—

(I) Fort William, or . _

(2) that part of Hastings north of the south edge of Clyde Row and Strand

" Road to the river bank.

Boundaries.

A line drawn along the outer edge of Paramanik Ghat Road, Cossipur
Road, Kasi Nath Dutt Road, Kali Charan Ghose Road and Ramkrishna Ghose
Lane; thence southward along the western edge of the East Indian Railway to
the point where the boundary line meets the New Canal; thence eastward along
the southern bank of the New Canal to the point where it meets the Beliaghatta
Canal ; thence westward along the southern bank of the Beliaghatta Canal to
the point where it meets Pagladanga Road ; thence along the northern and eastern
edge of Pagladanga Road to the point where it meets Oa._um_._wcwzm Road ; thence
along the southern edge of Chingrighatta Road to the point where it meets Tangra
Road, South , thence along the eastern and southern edge of Tangra Road, South,
to the point where it meets Topsia Road, Zo:F thence along the eastern m_%
southern edge of Topsia Road, North, to the point where it mects Hughes Roa k
thence along the eastern edge of Hughes Road to the point where the ._.oﬂn E.s.
Suburban High Level Sewers meet ; thence along the southern edge of the w:n
road to the point where it meets Topsia Road, wo:& ; thence p_.o.sm A:@mmmmcw_w
edge of Topsia Road, South, to the point where it meets ,_.&n_m.ac,”_:.__rn_:_"
Lane ; thence along the eastern and southern mamn of ._,Lu_a Km&. bs Bratis
to the Tiljala Road ; thence westward along a line drawn in om::.ncn”.:o: of the
southern edge of Tiljala Masjidbari Lane to the East Indian wm_:mﬁw ine m a w__
southward along the western-edge of the line of that Railway, an %omzmw _ﬂgam
the northern edge of the Budge-Budge Branch of that ?::Ew., () .:wm Roa,
thence southward along the eastern edge of Russa Road, to ﬂma uo_w._.i__ e
meets Tollygunj Circular Road j thence alore the southern boundary o ¢ o: sz.m_
Circular Road to the point where it meets tu. southern _uos._a:_.m.o ~0n or!
Commissioners” land acquired for the purpose o_.nozm:.:n::mc _Pm ..M_mq.mnw
Dock and its counected works, and thence along the southern boundarvy
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of this Act up to the point where it meets Diam
. ond Harbour Road - . .
%M %&%B WMEE»Q of Diamond Harbour Road to the point arﬁwnm.w %MMW rom standing as a candidate, or with the free exercise of the franchise of
m_ouow_u ern boundary of the Port Commissioners’ land dbove referred to; thenceifian elector.
uomnmswnn nwowEaSm smm_am_. w%_a umw.n_o_.n boundary of tht said land up to_the
- Il meets the Circular Garden b
Taratala U.kﬂ&o:ﬁomaw Reach Road at .:

thence eastward along th .Em _.Eumz r O_.E o h hereof

K . I € northern i i inj i g threat thereof ;

Garden Reach Road to the point where it meets the Por: OanBWM.MMn m,:o_c_w% ' ) any violence, injery, restraint, or fraud aud any e
above nnmnnnma to ; thence 8 ‘andig

northward along the western bound i
the point @where it meets Garden Reach ; o“E B T
no_.mdw_._mbnm,mo of Gardes Rommaell eac Wowm., thencs westward alon
warjal e ; thence northward alon the eastern i
and -the western bonudary of the B eoneny e Delwar

the point where it meets the river Hooghly ; thence Y

. along the ri
the western terminus of the outer edge of the Paramanik Q.umﬁ Wo“.._uq.an Hoaghlyto
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(2) The means above alluded to are—

(b) any threat to a person or inducement to a_person to believe that he
or any person in whom he is interested will become or be rendered
an object of divine displeasure or spiritual censure ;

: ut do not include any declaration of public policy or promise of public action,

3 SCHEDULE II.

3. Personation.—The procuring or abetting or attempting to procure by a
candidate or his agent, or by any other person 8_5 the connivance of a candidate
for his agent, the application by a person for a voting paper in the name of any
Bother person, whether living or dead, or in a fictitious name, or by a person who
#has voted once at an election for a voting paper in his own name at the same
election.

CoRRUPT PRACTICES.

[See sections 5 (18), 55(1)(;), 73 and 75.]

The n.o:.o

. 8
wing shall be deemed t b .
of this Act : =~ & © be corrupt practices for the purposes

iR 4. Publication of false statements.—The publication by a candidate or
ghis agent, or by any other person with the connjvance of the candidate or his
iagent, of any statement of fact which is false and which he either believes to be
dfalse or does not belive to be true in relation to the personal character or conduct
2%of any candidate or in relation to the candidature or ﬁE&.me_.Om.nﬁaaw::m of
i i : . fany candidate, which statement is reasonably calculated to prejudice such candi-
L Bribery. A gift, offer or promise by a candidate or his agent, or by

: . . : i date’s election,
any other person with the connivance of a candidate or his, agent, of any gratifica- i
tion to any person whomsoever—

Part I y

Part II.

(a) with the object, directly or indirectly, of inducing—

({) a person to stand or not to

1. Acts onder Part L.—Any act specified in Part I, when done by a person
a candidate, or

# who is not a candidate or his agent or a person acting with the connivance of a

stand as, or to withdraw from being, ool bis apent
3 ‘g candidate or his .

(i1) an elector to vote or refrain from voting at an election,
. (b) orasareward to—

’ 2. Personation.—The application by a person at an election for a voting
J paper in the name of any other person, whether living or dead, or in a fictitious

i name, or for a voting paper in his own name after he has already voted at such
election.

Sw vmnmoamonnmsum&ooaEuon.ﬁooammw candidate, or for

having withdrawn his candidature or - . et fo Rl Br'a

] i ; : 3. Receipt of gratification.—The receipt of, or agreemen L

() an elector for having voted or refraided from yoting person for EBmm_m o_.mm:. any other person, any gratification, whether as a motive
or a reward—

(a) for standing or not standing as a candidate, or for withdrawing his

but it does not include _the payment of any expenses bonafide incurred at or for candidature ; or ) )

the purposes of any Election and duly entered in the returr. of elections expenses (b) for voting or refraining from voting, or for inducing or attempting

prescribed by this Act. to induce any elector to vote or refrain from voting or any candidate
to withdraw his candidature.

) 2. Undue influence.—(1) Any direct

interfere on the part of a candidate orh

the conmivance of

specified with the ri

or indirect interference or attempt to

is agent or of any other person with 4. P :—Any payment or promise of payment to any
candid: i . Payment of conveyances:i—Any pay 0 ment to ar
ihe candidate or his agent by any of the means hereafter SN e vl gl A bl et

eht of anv person to stand nr nae en oo s
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West Bengal Act X of 1956'
THE WEST BENGAL LAND REFORMS
ACT, 1955
(As modified up to the 1" January. 1 999)

130" March, 1958|

An Act 1o reform the law relating to land tenure consequent on
the vesting of all estates and of certain rights therein’
Jand also to consolidate the law relating to land reforms/
in the state

It 1s hereby enacted in the Sixth Year of the Republic of India, by the
Legsslature of West Bengal, as [ollows:-

CHAPTER L.

Preliminary.
1. (1)This Act may be called the West Bengal land Reforms Act, 1955.
2) It extends to the whole of West Bengal “[excepu the area deseribed in

Sehiedule | ofthe Caleutta Municipal Corporation Act, 1980, but not cxcepting the
cren neluded mthe said Schedule, which, inumediately before the coming into
foree of the Caleutta Muncipal Corporation (Amendment) Act, 1983, was
comprised i the municipality ot Jadavpur, South Suburban or Garden Reach:|

Provided that the State Government may, from lime to time by

notilication in the Official Gazette, extend and bring into [orce the provisions ol

this Act, in whole or in part, to such part or parts of the arca described in Schedule
[ to the Caicutta Municipal Act, 1951, with effect from such date or dates as may
be specitied in the notification.

" Interms ol the provisions of subsection (3) of scction 3 read with Schedule 111 of the
Wesi Bengas T ransterred T erritories (Assimilation ol Laws) Act, 1958 (West Ben, Act XIX 0f 1938),
s Act shall not extend 1o, or come into lorce i, the terntorics ransferred from the State of Bihar 1o
the State of West Bengal by S. 3 of the Bihar and West Bengal (Transler of Territories) Act. 1956 (X1

o lYan;

" JFor the Statement of Objects and Reasons, see the Calcutta Gazette, Extraordinary,
dated the 10" December, 1954, Part IVA, page 1765. For Report of the Joint Select Commuttee, sev
the Calcutta Gazeite, exiraordinary, dated the 18" August, 1955, Part [VA, page 1215, For
proceedings of the West Bengal Legislative Assembly, see the proceedings of the meetings of the West
Bengal Legislauve Assembly, sce the proceedings of the meeting of the West Bengal Legislative
Assembly. held on the 24" and the 25" February, 16" August. 27" 28" 29" and 30™ Seprember, 1Y,
VTSt 6T 78R 0™ and 11" October, 10", 13" and 14™ December. 1955: and for the
pirocecdings of the West Bengal Legislative Council, sec the proceedings of the meetings of the Weest
Benea: eglatve Council held on the 4™ March, 18" August, 20" and 21% Deeember, 1955,

" The Words within the square brackets were imserted by s. 2 ol the West Bengal Land
Retormis (Amendiment) Act, 1981 (West Ben. Act L of 1981 wet 78 69,

““I'he words, ligures and first brackets within the square brackets were subsututed for the
words and ligures "except the arcas described in Schedule | ol the Calcutta Municipal Act, 1951, as
dccgncd 10 have been amended under section 594 of that Act” by s 2 of the West Bengal Land
Reforms (Amendment) Act, 1986 (West Ben. Act V ol 1986) wef 4 1 84

*Ihis proviso was added by s. 3 of the West Bengal Land Reforms (Amendment) Act,
1981 (West Ben Aci Lol 1981 wel 7.8.69

Short title,
exlent and
commence
ment
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THE KOLKATA MUNIC|pAL CORPORATION

Chief Valuer & Surveyor's Department
5 S.N. Banerjee Roaq Kolkata -700013

KMC ASSET -2026-2027

PART B : WITHOUT ASSESEE NO

245

N . | Br. |Ward|Control No| Premises Street Name Land Total Valuation Assesee No
No. |No. No Description / Land
. Utilization Area
) 1 1 | 001 |7700103022/83/1A & 83/C| COSSIPORE ROAD -1 PARK 9.80 | As perIGR value as on Date
2 | 1 | 001 |7700105010| 1/2(P)&1(P) GOPAL CHANDRA LAND & BUILDING| 78.75 | As per IGR value as on Date
] CHATTERJEE ROAD I TANK
' 3 | 1| 001 |7700108001|4/1A(PART)| KASISWAR CHATTERJEE |LAND & BUILDING| 4.75 | As per IGR value as on Date
LANE / SCHoOL
4 | 1 | 002 [7700225066 315421125 GANAPATI SUR SARANI | UAND /. T 7 UA7~ | As per iGR value as on Date '
"5 | 1 | 002 (7700225075 GANAPATI SUR SARANI LAND /. 0.17 | As per IGR value as on Date
6 | 1 | oo3 [7700307015|  1/6/1 JIBAN KRISHNA GHOSE LAND / LAND 16.44 | As per IGR value as on Date
1l ROAD
7 | 1 | 003 |7700307016 3 JIBAN KRISHNA GHOSE 180.00 | As per IGR value as on Date
ROAD
| 8 | 1 [ 003 [7700307017 31 JIBAN KRISHNA GHOSE LAND / LAND 30.00 | As per IGR value as on Date
ROAD
9 | 1 | o003 [7700307018] 31/ JIBAN KRISHNA GHOSE LAND / LAND 420.00 | As per IGR value as on Date
ROAD
R 10 | 1 | 005 [7700501010| 45 & 45/1 | ANATH NATH DEB LANE .1 PARK 262 | AsperIGR value as on Date
i 11 | 1 | 005 [7700502030| TALLAH BARRACKPORE TRUNK . 0.21 As per IGR value as on Date
PARK ROAD
12 | 1 | oos [7700502042| TALLAH BARRACKPORE TRUNK .1 SWIMMING 270 | Asper IGR value as on Date
] JHEEL ROAD CLUB
13 | 1 | 005 [7700502054 [TALLAHPAR| BARRACKPORE TRUNK . 2.00 As per IGR value as on Date
, K AVE ROAD P
) 14 | 1 | 005 |7700506036 INDRA BISWAS ROAD ROAD SIDE As per IGR value as onDate.
GARDEN / '
GARDEN
)| 715 | 1 | 005 |7700506048| PAIKPARA | INDRA BISWAS ROAD  |./BENFISH STALL| 027 | As per IGR value as on Date
' 16 | 1 | 005 |7700506052 INDRA BISWAS ROAD . PARK 17.30 As per IGR value as on Date
17 | 1 | 005 [7700506065 INDRA BISWAS ROAD ./ GARDEN 0.20 | As per IGR value as on Date
’ 18 | 1 | 005 |7700524041 TARASANKAR SARANI |/ TRANSFORMER As per IGR value as on Date
y| 19 | 1 | 005 [7700524043| EASTSIDE | TARASANKAR SARANI LAND / HEALTH 8.17 As per IGR value as on Date
OF 4RKC UNIT
RD
' 20 | 1 | ooe |7700605024 COSSIPORE ROAD LAND /. 0.00 As per IGR value as on Date
. 21 | 1 | ooe [7700616025 KALI PRASANNA SINHA LAND /. 0.00 | As per IGR value as on Date
STREET
22 | 1 | 006 |7700622010 LOCKGATE ROAD LAND /. 0.00 As per IGR value as on Date
V33 1 | 006 [7700624010 NAWABPUTTY STREET ./ DWELLING 279 | As per IGR value as on Date
HUTS |
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BEFORE THE  HONBLE
NATIONAL GREEN TRIBUNAL
EASTERN ZONE  BENCH,

KOLKATA
I. A. No. 60 of 2026/EZ

In
(Original Application No.
155/2024 /EZ)

In The Matter of:-

Kolkata Municipal Corporation,
through the Municipal
Commissioner

... Applicant
-Versus-

Salboni Apartment Owner’s
Association & Ors.

... Respondents

SUPPLEMENTARY
AFFIDAVIT ON BEHALF OF
APPLICANT THE KOLKATA
MUNICIPAL CORPORATION.

Filed by:

Mr. SIBOJYOTI CHAKRABARTI,
Advocate,

APPLICANT

(Kolkata Municipal

Corporation)

(M): 9007035534
Email:
subho.advocate@gmail.com




